\ 2101 TEM NO. 20 COURT NO. 7 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil)...... /2012
CC 8859/ 2012

(From the judgenent and order dated 06/01/2012 in WP No. 4237/ 2008
of The HI GH COURT OF JUDI CATURE AT ALLAHABAD, BENCH AT LUCKNOW

DAKSCHI NANCHAL VI DYUT VI TRAN NI GAM LTD. Petitioner(s)
VERSUS
VI DUT LOKPAL U. P. & ORS. Respondent (s)

Wth I.A 1 (appln(s) for c/delay in filing SLP and office report)

Dat e: 10/05/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE R M LODHA
HON BLE MR JUSTICE H. L. GOKHALE
HON BLE MR JUSTI CE RANJAN GOGO
For Petitioner(s) M. MN. Krishnamani, Sr. Adv.

M. Rakesh U tanthandra Upadhyay, Adv.
Ms. Aarti Upadhyay, Adv.

For Respondent (s)
UPON hearing counsel the Court nade the foll ow ng
ORDER

Heard M. M N Krishnamani, | earned seni or counsel
for the petitioner.

Del ay condoned.

I ssue notice on the prayer for interimrelief as well
as on the special |eave petition, returnable in ten weeks.

Dasti in addition to the ordinary process.

(Raj esh Dham (Renu Di wan)
Court Master Court Master



